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LAW AND JUDICIARY DEPARTMENT

Madam Cama Road, Hutatma Rajguru Chowk,
Mantralaya, Mumbai 400 032, Dated 23rd February, 2018

NOTIFICATION
MauARrRASHTRA PuBLIc TRUSTS ACT.

No.BPT-1117 /CR34 /Desk XV.—In exercise of the powers conferred by clause (b) of
sub-section (4) of section 41 AA of the Maharashtra Public Trusts Act (XXIX of 1950), and in
supersession of all the previous notifications issued in this behalf, the Government of Maharashtra
hereby specifies the limit that a person whose total annual income does not exceed eighty five
thousand rupees shall be an “indigent person” for the purposes of section 41AA of the said Act.

By order and in the name of the Governor of Maharashtra,

N. J. JAMADAR,
Principal Secretary and Remembrancer
of Legal Affairs to Government.
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LAW AND JUDICIARY DEPARTMENT

Madam Cama Road, Hutatma Rajguru Chowk,
Mantralaya, Mumbai 400 032, Dated 23rd February, 2018

NOTIFICATION

MauARrRASHTRA PuBLIc TRUSTS ACT.

No.BPT-1117 /CR34/Desk XV.—In exercise of the powers conferred by clause (b) of
sub-section (4) of section 41 AA of the Maharashtra Public Trusts Act (XXIX of 1950), and in
supersession of all the previous notifications issued in this behalf, the Government of Maharashtra
hereby specifies the limit that a person whose total annual income does not exceed one lakh sixty
thousand rupees shall be the “person belonging to the weaker sections of the people” for the

purposes of section 41AA of the said Act.

By order and in the name of the Governor of Maharashtra,

N. J. JAMADAR,

Principal Secretary and Remembrancer
of Legal Affairs to Government.
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